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THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

O.A. No.Z. 2 
 .....

.. 12001 

BE1'WEEN 

Sri Abhiram Das 

Son of Sri Ram Chandra Das 

Senior Field Assistant (Homeo) 

Office of the Area Organizer, 

S.S.B.NVF, Ukhrul, Manipur 
1YI51L JJ.1krtd 
Dthct-&onftpufssam). 

Sri RavindraJoshi 

Son of Sri Harish Chandra Joshi 

Senior Field Assistant (Homeo) 

Office of the Area Organiser, Palm, 

S.S.B.P.O.Palin, 

Lower Subansiri, 

Arunachal Pradesh 

PIN 791120 

Sri Samiran Biswas 

Son of Late Manmath Nath Biswash 

Senior Field Assistant (Homeo), 

Office of the Sub Area Organizer, MIAO 

SSB, P.O. MIAO 

District Chamglang, 

Arunachal Pradesh. 

64~;Tm')I 
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Sri Hemanth Kumar 

Son of Late Dr. Padam Sharma 

Senior Field Assistant, 

Office of the Sub Area Organizer, 

SSB, Passighat, P.O. Passigahat 

Arunachal Pradesh. 

Sri Bhabendra Nath Bharali 

Son of Late Cajendra Mal Bharali 

Senior Field Assistant (Homeo) 

OIo the Area Organiser, North Kamrup, 

Howly, District-Barpeta, 

Assam. 

Sri Pabitra Kumar Sarkar 

Son of Late Paresh Chandra Sarkar 

Senior Field Assistant (Homeo), 

O/o the Sub Area Organiser 

SSB, Kokrajhar, 

District-Kokrajhar, Assam. 

..Applicants 

-AND- 

Union of India 

Through the Secretary to the 

Government of India, 

Ministry of Home Affairs 

New Delhi. 

2; 	Director General of Security 

Office of the Director, 

S.S.B., East Block-V, 

RK.Puram, New Delhi-110066. 

3. 	Sub Area Organiser, 

S.S.B.,Palin, P.O. Palm, 

District Lower Subansiri 

Arunachal Pradesh. 



3 
2 H 

Sub Area Organizer, MIAO 

SSB, MIAO, P.O. MIAO 

District-Changlang 

Arunachal Pradesh. 

Sub Area Organiser, 

SSB, Passighat, 

P.O. Passighat, 

Arunachal Pradesh 
• L A-a 
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&'I, J-fotJ1 V' 

DETAILS OF THE APPLICATION 

	

1. 	Particulars of orders against which this application is made. 

This application is made against the impugned order issued under 

tVeniorandum bearing No. 4/SSH/A1 -4/2001(2)-I 982-2032 dated 5.7.01 issued by the 

insp4ctor General (Pers), Govt. of India, Ministry of Home Affairs, New Delhi whereby 

an arbitrary decision has been taken by the office of the Director General Security, 

Govtl of India, Ministry of Home Affairs, New Delhi declaring the applicants surplus 

càntrary to the policy issued by the Govt. of India of 10% cut in different cadres of the 

Diretorate General of Security and also against the arbitrary decision of surrendering 

th entire cadre of Senior Field Assistant (Homeo) following the order of the Cabinet 

SEcrtariat vide impugned letter no. A-1I01 1/17/97-00-1-448 dated 20.5.1999 and also 

aairst the adjustment of pay earned by the applicants in the cadre of Senior Field 

Assitant (Homeo) with the future increments after reversion to the parent cadre of 

Wi&rv. 
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Constable and also praying for a specific direction upon the respondents to 

accommodate and adjust the applicants against the existing available vacancies in the 

cad!e of Senior Field Assistant (Madics), Head Constables (General Duty), Head 

codthables (Madics) 1  and to the cadre of Senior Field Assistant (General) as the 

pp! 1cants possessing the requisite qualifications for appointment on transfer basis to 

tie foresaid cadres and for a further direction to allow the applicants to continue in 

thei,l present cadre as per earlier decision of the respondents till the process 

aljustment and accommodation to the post of equivalent rank and status are over and 

also for a declaration that the pay and allowances earned during their service period 

in the cadre of Senior Field Assistant (Homeo) should be protected and their pay 

stou'ld not be adjusted with the future increments in the event of their reversion in the 

cadre of Constable. 

2. 	Jurisdiction of the Tribunal 

The applicants declare that the subject matter of his application is well within 

the jurisdiction of this Hon'bte Tribunal as the applicants are civilian Central 

Government employees working under the Directorate General of Security, SSB, New 

Delhi. 

3. 1 	Limitation 

Th? applicants further declare that this application is filed within the limitation as 

prescribed under section 21 of the Administrative Tribunals Act, 1985. 

4 	Facts of the Case 

4.1 	That the applicants are citizen of India and as such they are entitled to 

all the tights, protections and privileges as guaranteed under the Constitution of India. 

4.21 That your applicants beg to state that the grievances and reliefs sought for in 

this application are common and working under the same Department, as such the 

app'flcants pray for grant of permission to move the Hon'ble Tribunal under section 
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) of the Central Administrative Tribunal (Procedure) Rules, 1987 this application 

in a single Application. 

That all the applicants were initially appointed on regular basis after being 

in the selection test in the cadre of Constable under the Respondents - SSB, 

Gpvernment of India, Ministry of Home Affairs in different dates during the years 1994-

1996.  All the applicants have passed the Matriculation Examination at the time of their 

recruitment. The applicants while working in the cadre of Constables in 

of departmental advertisement they have volunteered for appointment on 

in the cadre of Senior Field Assistant (Homeo) and accordingly all the 

were declared selected for appointment to the cadre of Senior Field 

(Homeo). on successful completion of training course in Homeo. It would be 

to mention here that the cadre of constable are in the operational side under 

of Security General, SSB but the post of Senior Field Assistant 

) belong to the civilian wing under the same Directorate of Security General. 

B3overnment of India. 

It is further submitted that all the applicants who were initially appointed 

Cnstable in between the year 1976, and 1991 respectively and all the applicants 

re :a0t in the cadre of Senior Field Assistant (Homeo) during the year 

I 94T 995/1996 and 1998 on transfer basis from the cadre of Constable. After their 

to the cadre of Senior Field Assistant (Homeo), the applicants although 

appoir ted on transfer basis and had been place on probation for a period of two 

the respective date of appointment in the cadre of Senior Field Assistant 

. It would be evident from the Annexure-1 (series) how the applicants were 

to the cadre of Senior Field Assistant (Homeo) from the cadre of Constable. 

it would be evident that the past services rendered in the cadre of 

would also be counted towards service as Senior Field Assistant (Homeo) 

'04rm'tgo 



for the purpose of Pension, leave etc. It would further be evident from the Annexure-

Series that all the applicants have satisfactorily completed their two years probation 

pricd in the cadre of Senior Field Assistant (Homeo). 

A few copies of appointment order ;  selection list and successful 

completion of probation period are annexed as Annexure-1 (series). 

44 That your applicants while working in the cadre of Senior Field Assistant 

(Horieo) (for short SFA(H)), the Government of India decided to reduce at least 10% 

of psts from the existing cadre strength in all the Central Government departments. In 

pursance of the aforesaid policy of 10% cut in the existing strength the directorate 

Genral of Security issued a Memorandum vide letter bearing No. 38ISSBIA-4/98(l)-

880 dated 4.3.1999 wherein it is stated that in response to Ministry of Finance 

(Dertment of Expenditure) U.O. No. 7(7)E.Coord/92 dated 4.3.1997 sent under 

Cabmet Secretariat E.O. No. A-I 1011/1 7/97-D.O.1-676 dated 30.121997 a proposal 

was: sent to Cabinet in May 1998 seeking exemption from the purview of 10% cut in 

staff strength of SSB Organisation on the grounds that all posts sanctioned in SSB 

are 6perational in nature and surrendering of any post would deprive the units 

concrned of the services of such 'functionaries. The Cabinet Secretariat did not agree 

to such proposal and insisted upon to identify 10% of post of sanctioned strength for 

surrender. It is further stated that to comply with the Government order to identify the 

post which could be surrendered under 10% cut a review was undertaken at SSB, 

bireorate keeping in view of the operational efficiency of the organisation and taking 

all aspects into consideration a proposal was sent to Cabinet Secretariat 

recommending 590 posts in various ranks for surrendered as shown in the enclosed 

Ahnxure A. It was also stated in the said impugned Memorandum dated 4.3.1999 

that:i since 590 posts have been shown in the Annexure have already been 

recommended for surrender, all units are requested not to fill up. the existing vacant 

0 
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postand also those posts which are likely to fall vacant due to retirement, resignation, 

death etc. in near future. The relevant portion of the Memorandum dated 4.31 999 is 

quoted below for kind perusal of the Hon'ble Tribunal. 

"Sub : 10% cut in the staff strength of SSB. 

In response to Ministry of Finance (Department of Expenditure) U.O. No. 

7(7) E.coord/92 dated 4.3.1997 sent under Cabinet Secretariat U.O. No. 

A-I 1011/I 7/97-DOi-676 dated 30.12.1997, a proposal was sent to 

Cabinet Secretariat in May, 1998., asking exemption from the purview of 

10% cut in staff strength of SSB Organisation on the grounds that all 

posts sanctioned in SSB are operational in nature and surrender of any 

post would deprive the units concerned of the services of such efficiency 

of the organisation, but Cabinet Secretariat did not agree to our proposal 

and insisted upon to identify 10 % posts of sanctioned strength for 

surrender. Comply with the Govt. orders to identify posts, which could be 

surrendered under 10% cut, a review has been undertaken at SSB 

Directorate keeping in view the operational efficiency of the organisation. 

Taking all aspects into consideration, a proposal was sent to Cabinet 

Secretariat recommending 590 posts in various ranks for surrender as 

shown in the enclosed Annexure'A'. 

2. 	Since 590 posts as shown in the Annexure have already been 

recommended for surrender, all units are requested not to fill up the 

existing vacant posts and also those filled posts, which are likely to fall 

vacant due to retirement, resignation, death etc. in the near future." 

It would further be evident from the Annexure enclosed to the Memorandum 

dated 4.3.1999 wherein total sanctioned strength including gazefted and non gazetted 

posts stands to 5,900 and therefore it was proposed to surrender 590 posts as per the 
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direction of the Government of India. It would further be evident in the said enclosure 

nore, particularly in the serial No. 35 where the staff strength of SPA (H) was shown. 

It apo, ears that altogether there were 89 posts of SFA (H) and out of the said 89 posts 

8 were already filled up at the relevant point of time and 8 posts were 

remained vacant. But surprisingly all the 89 posts of SFA (H) have been surrendered 

unde the policy of 10% cut issued by the Government of India. This decision of the 

Director General of Security is quite contrary to the policy of 10% cut imposed by the 

Gvenment of India. It is pertinent to mention here that Government of India never 

sugested for surrendering any particular cadre as a whole but the policy introduced 

fo r1uction of staff strength to the extent of 10% from the existing cadres of the total 

stuff 4rength. Thereby it is implied that from each cadre there should be a reduction of 

I posts as per the policy laid down by the Government of India, as stated above but 

in h instant case of the applicants the Director General of Security introduced an 

artitry policy decision affecting the service career of the entire cadre of SFA (H) 

whré presently 89 incumbents are working in the said cadre of SFA (H) as such the 

decision of surrendering 89 posts is contrary to the policy decision of the Government 

of India and the said action of the respondents is unfair labour practice. By no stretch 

of imagination, it can be said that Government laid down the policy to surrender enter 

SFk (H) cadre. Therefore the said Memorandum dated 4.3.1999 is liable to be set 

aside and quashed and as such the same is contrary to the policy of the Government 

of lidia for reduction of staff strength to the extent of 10%. It is pertinent to mention 

her e
,

,  that in spite of their best effort the applicant could not collect the policy decision 

Circulak of 10% cut and as such Hon'ble Tribunal be pleased to direct the 

re4otients to produce the said circular for reduction of staff strength to the extent of 

10 % ifore the Hon'ble Tribunal for kind perusal. 

A copy of the Memorandum dated 4.3.1999 is annexed as Annexure-2. 

too/ 

a 4~-r~AO 
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4J5 That your applicants beg to state that the Directorate General of Security, office 

of the SSB also issued Memorandum bearing letter No. 4/SSB/A-4/99 Ql) - 3390-3435 

dated 22.7.1999 wherein it is stated that all posts of SEA (H), AFO (H), and DFO (H)_ 

havebeen surrendered under the 10% cut policy of the Government of India. 

4.6 That it is stated that Directorate General of Security, office of the Director SSB, 

New Delhi also issued another Memorandum vide letter No. 4ISSB/A-4/99 (ii) —6113-

61 dated 29.11.99 wherein it is stated that since the complete para homeopathy in the 

orgaflisation of SSB have been surrendered under 10% cut policy imposed by the 

Cntral Government therefore there is no future avenues for promotior for SFA (H) to 

the higher rank in the SSB organisation. It is also stated that on seeing darkness of 

fu ure prospect of the incumbents of the cadre of SFA (H) the competent authority has 

dècidbd to allow willing persons to repatriate their parent group Centre. 

In the said Memorandum dated 22.7.1999 it is stated that all posts of SFA 

Homeo AFO Homoeo and DFO Homoeo have been surrendered under the 10% cut 

impoed by the Central Government, it is further stated that in order to adjust 

incumbents working on those posts and or who are interested to revert to their parent 

Group Centres, a list of Group Centre personnel selected for appointment on transfer 

basis as SEA (H) is enclosed with the direction to :- 

forward vacancy of Constable (GD) 

List of personnel recruited with them/junior to them got promotion to 
higher rank with date. 

Their position (individual wise) in the GC but for their 

selection/appointment to the post of SEA (H). 

Whether these personnel can be adjusted in GC on ther reversion to 
parent cadre. 

It is further stated in the Memorandum dated 22.7.1999 in paragraph 2 
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that the incumbent who are serving in the cadre of SFA (H), who will give in writing 

their willingness without claim of seniority over those constables (GD) of the Group 

Centre who were junior to them in the inter se seniority of constables but promoted as 

Head constables (GD) may be consider for reversion as constables, if vacancies in the 

Group Centre are available. it is further directed that this exercise may be considered 

only after the above information is available and the pros and cons of the proposal is 

examined in greater details. The relevant portion of the Memorandum dated 22.7.1999 

is quoted below: 

"Sub: 	ADJUSTMENT OF SURPLUS PERSONNEL UNDER TEN 
PERCENT CUT IMPOSED BY CENTRAL 
GOVERNMENT. 

All posts of SFA (Homeo), AFO (Homeo) and DFA(Homeo) have been 

surrendered under the 10% cut imposed by the Central Govt. order to 

adjust the incumbents working on these posts and/or who are interested 

to revert to their parent Group Centres, a list of GC personnel selected 

for appointment on transfer basis as SFA (H) is enclosed with the 

direction to :- 

forward vacancy of Constable (GD) 

List of personnel recruited with them/junior to them got promotion 

to higher rank with date. 

Their position (individual wise) in the GC but for their 

selection/appointment to the post of SFA (H). 

Whether these personnel can be adjusted in GC on their reversion 

to the parent cadre. 

2. 	The SFAs(H), who will give inwriting their willingness without claim 

of seniority over those constables (GD) of the GC who were junior to 

them in the inter se seniority of Constables but promoted as Head 

constables (GD) may be considered for reversion as Constable if 
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vacancies in the GC are available. This exercise may be considered only 

after the above information is available and the pros and cons of the 

proposal is examined in greater details. 

3. 	The above details should reach this directorate on or before 31st  

July, 1999. Names of personnel if any left out may also be intimated 

quoting SSB Directorate reference vide which selection to SFA (H) 

conveyed." 

In view of the decision communicated through Memorandum dated 22.7.1999 it 

appears that the Directorate General of Security, office of the Director SSB, New Delhi 

decided to surrender all posts of SPA (H), AFO (H), and DFO (H) and thereby 

adversely affecting the service prospects of the present applicants and the aforesaid 

decision of the Director SSB is contrary to the Policy of 10% cut imposed by the 

Central Government. It is categorically submitted that the Govt. of India never 

suggested to surrender a particular cadre as a whole rather Government of India, 

simply suggested that there should be reduction of 10% posts from the existing 

sanctioned strength but the Director SSB, New Delhi in total violation of the Central 

Government Policy of 10% cut decided to surrender all posts of entire Homeopathy 

Cadre including the posts available in the promotional avenue for SFA (H). 

It is pertinent to mention here that it appears from the Memorandum dated 

22.7.99 as well as from the Memorandum dated 29.11.99 that only those Senior Field 

Assistant (Homeo) will be reverted who are willing to revert back to their parent Group 

Centre as Constables in the operational side. 

It is also categorically submitted that none of the applicants, submitted their 

willingness to revert back to their parent cadre as such the applicants were confident 

that their service prospect shall not be affected following the decision of the Central 

Govt. of 10% cut policy. 

l,W 
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A copy of the Memorandum dated 22.7.1999 is annexed hereto and 

marked as Annexure-3. 

4.7 That most surprisingly the Government of India, Ministry of Home Affairs, office 

of the Director General, SSB,New Delhi issued the impugned Memorandum bearing 

letter. No.4ISSB/A-4/2001 (2) - 1982-2032 dated 5.7.2001 wherein it is decided that all 

the 79 (seventy nine) posts of Homeo who have been rendered surplus due to 

abofflion of Homeopathy cadre has been decided to transfer them back to their parent 

unitskadre, in order to implement the decision of the Cabinet Secretariat 

comñiunicated under order No. A-I 1011/17/97-110-1-448 dated 20.5.1999 and further 

instrctéd as follows: 

1) 	On their re-transfer to their parent Cadre, as constables/FAs as 

the case may be, the SFAs(H) will regain their seniority above their 

immediate juniors with consequential benefits. They will be held against 

the vacancies are not available, they may be adjusted against other 

vacant posts under GFR-77. If their immediate juniors have been already 

promoted to the higher rank(s) these officials will be put through the 

required training course(s) so that they are promoted to the relevant 

rank(s) against available vacancies adjusted under GFR-77. 

The pay drawn by the SFA(s) (Homeo) immediately before their 

re-transfer to their parent Units/Cadre, shall be protected and adjusted 

against the future increments. If required by issue of specific orders. 

In view of (ii) above if any one of these 79 SFAs (Homeo) happen 

to draw salary more than his immediate senior(s), the latter cannot claim 

parity with him. 

3. 	In case an SFAs(Homeo) desires to opt for voluntary retirement, 

in the event of his having rendered the qualifying service for petition etc, 
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he should tender 3 months irrevocable notice for voluntary retirement 

immediately and allowed to proceed on voluntary retirement from the 

rank of S.F.A.s(Homeo). 

A list containing names and other relevant particulars of the 79 

SFAs (Homeo) is enclosed. 

The DG, SSB, has desired that follow up action on the above lines 

should be taken by the concerned Commandants by 31 St  July, 2001 

positively. The D.O.s/D.l.Gs will send information to this Hqrs about the 

action taken, by 15.8.2001. 

This has the approval of D.G., SSB. 

Enclo : As above 

SdI-  Illegible 

(N.C. Joshi) 
Inspector General (Pets)" 

In view of the aforesaid impugned order the service prospects of the present 

applicants is going to be seriously affected as per clause I of paragraph 2 of the 

impugned Memorandum dated 5.7.2001. The present applicants has been ordered for 

immediate reversion to their parent cadre as constables even though their juniors 

might have been promoted to the higher ranks. It is further instructed that if vacancies 

of Constables are not available in that case they may be adjusted against other 

vacant posts under GFR 77 and further stated that after reversion of the applicants if it 

is found that their immediate juniors have already been promoted to the higher ranks 

in that event the present applicants will be given necessary training so that they can 

be considered for promotion to the relevant higher ranks. 

It is also relevant to mention here that the decision of the Government of India 

contained in clause (1) of the impugned letter dated 5.7.2001 is contrary to the 

RM ~ 
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Government Policy of 10% reduction of sanctioned strength imposed by the Central 

gbvérnment and if the same is implemented in that case the applicant will be 

adversely affected so far as their rank and status are concerned. It is a settled 

pcsition of law that no Government employees can be transferred and posted to lower 

rank and status and moreover in the instant case it appears that the Directorate 

General of Security, New Delhi made a clear departure from the policy decision made 

by the Government of India so far 10% reduction in existing strength is concerned and 

aititrarily decided to surrender entire Homeopathy cadre in total 79 existing filled up 

posts and it would further be evident that the respondents made a departure from the 

earlier decision which was communicated by the Memorandum dated 22.7.1999 and 

29.11.1999 and moreover the provision of GFR 77 is not applicable in the instant case 

and on that short ground the impugned order dated 5.7.2001 is liable to be set aside 

and quashed. 

It is further stated in the said Memorandum dated 29.11.99 that options from 

willing SFA(H) may be obtained for reversion to their parent cadre and the same can 

be forwarded to the concerned group centre and also requested the concerned 

DMsional Organiser to finalise the matter under intimation to the Directorate General 

and also stated that those employees who are serving in the cadre of SFA (H) are 

willing to continue in the Homeo cadre would be allowed to continue as such till they 

are weeded out. It is further stated that a list of SFA (H) showing their parent Group 

Centre/units appended there with for necessary action. It is pertinent to mention here 

that unfortunately the said list could not be obtained by the applicants in spite of their 

best effort although they have obtained the Memorandum dated 29.11.1999. Therefore 

Hon'ble Tribunal be pleased to direct the respondents to produce the list of SFA (H) 

mentioned in the Memorandum dated 29.11.1999 for perusal of the Hon'ble Tribunal. 
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in 

portion of paragraph 3 and 4 of the said Memorandum dated 29.11.1999 

below: 

"3. In view of the above, it is requested that option from willing SFA 

(Homoeo) may be obtained for reversion to their parent cadre and may 

be forwarded to the concerned Group Centre. Matter may be finalised at 

your end under intimation to the Directorate. Those who would like to 

continue in the Homeo Cadre will be allowed to continue as such till they 

are wasted out. List of SFA (Homoeo) showing their parent G.Cs/Units 

as enclosed for necessary action. 

4. This issue with the approval of the Director, SSB." 

Therefore it is quite clear from the above decision of the respondents contention 

3 of the Memorandum dated 29.11.99 that the present applicants who 

in the cadre of SFA (H) would be allowed to continue till those cadres are 

out. The aforesaid decision might have been taken considering the large 

of the present incumbents who are holding the post of SFA (H) in the 

of SSB. 

Copy of the Memorandum dated 20.5.1999 and 29.11.1999 are 

annexed hereto and marked as Annexure-4 and 5 respectively. 

it is stated that the decision contained in clause 2 of the impugned 

dated 5.7.2001 is also highly arbitrary as because as per the said 

contained in clause 2 that whatever pay earned by the applicants 

in the higher scale of Rs. 3200-4900 is now sought to reduce gradually by 

adjustment with the future increments in the event of their repatriation to the 

Constable as ordered in the impugned Memorandum dated 5.7.2001. It is 

stated in the said Memorandum that in clause 2 of the impugned 

that on re-transfer of the applicant to their parent unit/cadre , their pay 

Tei 

is 
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drawn in the cadre of SEA (H) shall be protected and the same would be adjusted 

against the future increments. This means that in the event of their repatriation they 

will not earn any increment so long their higher pay earned in the cadre of SFA (H) are 

adjusted. Therefore this clause is also liable to be struck down as because the service 

rendered by the present applicants during the last six to seven years and pay earned 

during the said period will be taken away by the respondents by way of adjustment 

through their future increments in the cadre of constable. It is also pertinent to mention 

here that if the impugned decision contained in the Memorandum dated 5.7.2001 is 

implemented in that even the applicant will be placed to in the lower scale of Rs. 3050-. 

4590 from the pay scale of Rs. 32004900 which also going to affect adversely the 

service prospect of the present applicants. 

In paragraph 5 it is further stated that the Director General, SSB as desired that 

follow up action on the above lines should be taken by the concerned command by 

31 47.2001 positively. The Divisional Organisers will send information to the 

Headquarter about the action taken by 15.8.01. This action of the respondents is also 

unfair, as the arbitrary decision is sought to be implemented without providing any 

opportunity to the present applicants and in total violation of the principle of natural 

justice. In this connection it is relevant to mention here that earlier option was sought 

from the applicants by the respondents vide their Memorandum dated 29.11.1999, but 

subsequently the respondents have taken altogether different decision which is 

communicated by the memorandum dated 5.7.2001. As per the Memorandum dated 

29.11 1999 the applicants were under the impression that since they have not 

submitted any willingness/ option circulated for their reversion to the cadre of 

constable as desired by the Director General of Security that they wilil be allowed to 

continue in the existing post of SFA (H) in the greater interest of the employees. But 

the subsequent decision communicated through Memorandum dated 5.7.2001 is 
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to the 10% cut policy imposed by the cenfral Government and the same is 

ught to be implemented by the respondents particularly the Directorate General 

of iSeôurity, Office of the Director, SSB, New Delhi in a very arbitrary and unfair 

mnn& and taking advantage of the 10% cut an attempt is now made to abolish the 

cadre (SFA (H) which cannot be sustained in the eye of law. If the 

gned order is implemented the present applicants will suffer irreparable loss in the 

and status as well in the matter of their service prospects. Moreover when it was 

r. decided by the office of the Directorate General Security, New Delhi though the 

dated 4.3.1999 that in order to adjust and accommodate the incumbents 

j the post of SFA(H) shall be adjusted against the other existing vacant posts as 

ted in para 2 of Memorandum dated 4.3.1999. The relevant portion of the 

urn dated 4.3.1999 is quoted below: 

2. Since 590 posts as shown in the Annexure have already been 

recommended for surrender, all units are requested not to fill up the 

existing vacant posts and also those filled posts, which are likely to fall 

vacant due to retirement, resignation, death etc. in the near future." 

ii In view of the above decision there is no difficulty on the part of the respondents 

ever to'accommodate and adjust the present applicants in the similar status and rank 

in the aailabIe post in the following cadre under the Directorate General of Security of 

SSB nmely, (i) SFA (Madics), (ii) Head Constable (General Duty), (iii) Head 

Constable (Madics) and (iv) •SFA (General). It is categorically, submitted that all the 

above mention four cadres are similar in the rank and status with the cadre of Senior 

Fietd Asistant (Homeo) and all the present applicants have already passed the 

Madis Training Course under the Respondents. Therefore they are quite eligible for 

appo'ntrnent in the existing available vacancies to the cadre of SFA (Madics). It is also 

pertirent to mention here that the Directorate General of Security has surrendered 

4wIv2, 



pp 	
H 

18 

only ttree posts of SFA (Madics) where more than 500 posts are available under the 

As such there is no difficulty on the part of the respondents to adjust and 

the applicants at least in the cadre of SFA (H). 

The post of Head Constable (General Duty), Head Constable (Madics) and 

Senior Field Assistant (General) are also equivalent with the rank and status with the 

post of Senior Field Assistant (H). Therefore the present applicants can be adjusted 

and accommodated also against the existing vacancies available in the above 

mertioned cadres under the respondents. But it appear now that the respondents is 

now trid to make a clear departure from their earlier decision communicated vide 

dated 4.3.1999. It is pertinent to mention here that the decision 

comm9nicated through Memorandum dated 4.3.1999 will serve the purpose and the 

best intrest of the administration as well as the applicants. 

It is also relevant to mention here that many juniors as for example Rabindra 

Singh Slithia, Rom Das, as well as many other juniors to the present applicants earlier 

worked in the Group Centre, Sundarbari in the State of Jammu and Kasmir have 

already been promoted to the cadre of Head Constable (General Duty) and Head 

Constable (Madics). Therefore since the applicants are senior in the cadre of 

they cannot be repatriated in the cadre of constable at this belated stage 

Therefore the Hon'ble Tribunal be pleased to direct the respondents to 

explore the possibilities to adjust and accommodate the present applicants in the 

cadre f SFA (Madics), Head constable 	(General Duty), 	Head Constable 

(macics)SFA (General) immediately before their repatriation and till such process is 

over the Hon'ble tribunal be pleased to direct the respondents to allow the applicants 

to cntnue in the present post of SFA(H) and also be pleased to direct the 

respndents not to fill up any existing vacancies in the equivalent cadre as stated 

aboe til the process of adjustment and accommodation of the present applicants are 

7Mv' 
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over, otherwise it will cause irreparable loss to the service prospect of the present 

applicants. Therefore it is a fit case for the Hon'ble Tribunal to interfere with and to 

protect the interest of the present applicants by way of passing an interim order not to 

9i1e effect to the impugned Memorandum dated 5.7.2001 till disposal of this 

application. 

Copy of the impugned Memorandum dated 5.7.2001 is annexed hereto and 

marked as Annexure4. 

5.9.. That it is stated that the respondents have already started the process for 

irrplementation of the impugned Memorandum dated 5.7.2001. It would be evident 

from the order issued by the Area Organiser, SSB, Tinsukia vide order bearing No. 

NGE/E-26/2001/143 dated 12.7.2001 issued in respect of the applicants Shri Virendra 

Sing'h and Ranjit Singh and its is expected similar order are likely be issued shortly in 

respect of other applicants in order to complete the process of repafriation as 

instructed through impugned Memorandum dated 5.7.2001. Therefore Hon'ble 

Tribunal be pleased to protect the rights and interests of the applicants by passing an 

interim order staying the operation of the impugned Memorandum dated 5.7.2001 and 

order dated 12.7.2001 and if any similar orders are issued in the mean time in respect 

of the present applicants. ,4 
	

'flLQ 

A copy of the order dated 12.7.2001 is annexed as Annexure-7. 	k 

5.10 That this application is made bona fide and for the cause of justice. 

5. 	Grounds for Relief(s) with legal provision. 

5.1 	For that the applicants have been appointed on transfer basis to the cadre of 

Senipr Field Assistant (Homeo) after being qualified in the regular selection post in 

pursuance of the advertisement issued by the respondents and also undergone the 

required training course in Homeo. 

04L 11  
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5.2 For that the arbitrary decision communicated through Memorandum dated 

5.7.20011 is contrary to the policy of 10% cut issued by the central Government from 

the exising cadre strength. 

5.3 For that the Central Government never instructed to surrender entire filled up79 

po of Homeo from a particular cadre, rather the instruction of the Central 

Govr.rrnent to reduce 10% posts from each existing cadre but the respondents 

arbitrarily and on pick and choose basis decided to surrendered the entire SFA (H) 

cadre i violation of the 10% cut policy of the Government of India. 

5.4 For that the decision contained in the Memorandum dated 4.3.1999, 29.11.99 

and 2•.7.1 999 is contrary to the decision is now sought to be implemented through 

impugned Memorandum dated 5.7.2001 and 12.7.2001. 

5.5 For that if the impugned decision communicated through Memorandum dated 

5.72O01 is implemented in that event it will adversely affect the rank and status and 

pay arid service prospects of the present applicants. 

5.61 	or that the decision communicated through impugned Memorandum dated 

5.7201 neither in the interest of the Government nor in the interest of the present 

and the same is contrary to their earlier decision communicated through 

dated 4.3.1999 and 29.11.1999. 

5.7 For that posts in the equivalent rank and status are available in the cadre of 

SFA (Madics), Head Constable (General), Head constable (Madics), SFA (General) 

uner the respondents and the present applicants are qualified for adjustment on 

transfr basis in the aforesaid cadres in terms of earlier decision communication under 

the Memorandum dated 4.3.1999. 

54 For that the pay earned by the applicants in the cadre of SFA (H) after 

rendeing long service cannot be taken away by the respondents by way of adjustment 

With future increments. 
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5.9 For that the applicants have earned valuable and legal right for appointment in 

the posts available in the similar rank and status under the Directorate General of 

Security, SSB, New Delhi. 

Details of remedies exhausted: 

That the applicants state that he has no other alternative or other efficacious 

remedy available before him than to file this application. 

Matters not previously filed or pending with any other CourtslTribunai 

The applicant further declares that he had not filed any application, writ petition or suit 

regarding the matter in respect of which this application has been made, before any 

Court or any other authority or any other Bench of the Tribunal nor any such 

application, writ petition, or suit is pending before any of them. 

Reliefs souuht for: 

8.1; That the impugned Memorandum issued under letter No. A-11011/17197-1 10-1-

448 dated 20.5.99 (Annexure) and Memorandum issued under letter No 

4/SSB/A-4/2001 (2) 1982-2032 dated 5.7.2001 (Annexure-6) and the 

Memorandum issued under letter No.NGE/E-26/2001 /143 dated 12.7.2001 

(Annexure- 7) be set aside andd. 

8.2 That the respondents be restrained to surrender the entire Senior Field 

Assistant (Homeo) cadre under the respondents in the name of imp!ementation 

of 10% cut policy imposed by the central Government, alternatively; 
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the respondents be directed to adjust and accommodate the present 

applicants in the existing available posts with equivalent ranks and status 

particularly in the cadre of Senior Field Assistant(Madics), Head Constable 

(General Duty), Head Constable (Madics), Senior Field Assistant (General) and 

also against the other equivalent cadres. 

8.3 That the respondents be directed to allow the applicants to continue in their 

existing capacity till the process of adjustment by way of appointment on 

transfer basis to the posts with the equivalent rank and the status is completed. 

8.4 That the Hon'ble Tribunal be pleased to declare that the pay earned, by the 

applicants in the cadre of SFA (H) should be protected and the same cannot be 

adjusted by the respondents with future increments. 

8.5 To pass any other order or orders as deem fit and proper by the Hon'ble 

Tribunal. 

	

8.5 	Costs of the application. 

	

9. 	Interim Prayer: 

During the pendency of this application, the applicant prays for the following interim 

relief: 

	

9.1 	That the Hon'ble Tribunal be pleased to stay the operation of the impugned 

Memorandum issued under letter No.SSBIA-4/2001 (2) 1982-2032 dated 5.7.2001 

(Annexure-.fl and the Memorandum issued under letter No.NGE/E-26/2001 /143 dated 

12.7.2001 (Annexure7) till disposal of this application and further be pleased to direct 

the respondents to allow the applicants to continue in their present post in the existing 

capacity till disposal of this application. 

44~vv~rn 21v'2, 



23 	 1 

The above interim reliefs are prayed on the grounds explained in paragraph 5 of 

the, Original Application and if the same is not granted, the applicants will suffer 

irrearable loss and injury. 

1o. 

This application is filed through Advocate. 

1. Details of Postal Order :- 

i. 	Postal Order No. 	: 	6Z 

	

H. 	Date of Issue 	: 

Issued from 	: 	G.P.O., Guwahati 

Payable at 	: 	G.P.O., Guwahati 

12.1 List of enclosures: 

As per Index. 
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VERIFICATION 

I, Shri, Abhiram Das, Son of Sri Ra, Cjamdra Das. working as Senior Field 

Assistant (H), office of the Area organiser, SSB, NVF, Ukhrul, Manipur, one of the 

applicants in this Original Application and I have been authorised by the other 

applicants to sign this verification on behalf of them accordingly I do hereby verify and 

deölare that the statements made in paragraphs I to 4 and 6 to 12 are true to my 

knowIedge and those made in paragraph 5 are the legal advice which I believe to be 

true and I have not suppressed any material fact. 

11 

And I sign this verification on this the 23rd day of July 2001. 

JzcaD 2'v9 
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N.6/S5B/2/92(1 4 ) 

Dirctorate General 	Security, 
, 

S 	 Office 	f .theDiEeCtOr, SSB., 
East Block Level_V.R.K.PUraTfl, 

New tlhi-66. 

Pated the 	Nov.1993. 

MMOR.ND 	
/ 

.1 
Subject:- Inrview for 4he post pf Senior Field 

i.itánt( HpméQpathy)..p the pay scale 
of 	R975.r16O., 

Please appear for an interview to be held 

in the ofiee of the Dputy InspectO 	Qonerald Training 

Centre, s3lonibari/ 

21-12-93 	which will 

cbnmGnc(' frcm 1C"30 hurs in .connect.inwith your 

sClCCt ion 	OL 	the ,bove post,, 

2 	 You must bring w.th. yqu..oUr HigP scoo1 

Ctific3t showincj your 	te o 	 f 
I.'  ...., 	 . 

having passed FIornoorai.hy. Coure and experince1 

ertificate and als' crtiçicte 	
•4t brcçTUet.eflt 

authority if you aLairr1 to 

all in oricj inal. 	 ' 	>- 

qvi 

'4. 

To 	 ... . 	 AssiStár1 

N0 0 76086 	S  

Ct. Ahhiram Dss, 
c/o CogmnCint 9  Group Centre, •' 

Falakata. 	. 
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Oti?ICE OF THE DI.VISIOAroRGANxgER- 	. 
. SSB NORTH BENGAL &SIKKIMDIVISION. 

.. 	COLLEGEPARA, 	 ... ...... . 

- 

---SubJect 	

APOINTt4ENT OF-QC88EcON8TAB8-oH.TRANB,ERs - 	
. 	TO- T1 RANK O SFA(-HO EOjINTHE°SSB (AREA BIDE). 

. 	

S 

Consequent 
UPon5elt 

	

on 	 theGroup Centre, SS 

_ pay scale, of Rs. 975 	 mez No.-. 6/SS13/A2/89(9)-2356 	 a, TT' - postod it the places 	 names to t of SE'A (Homoo) from the dat oftherjoining the post. 

Sl 	Name of the 	Present-place 	;.'-.:--P1aoe-- of-posting No 	Contbic 	 of posting 	 as- SFA(Homeo) 

1, 	No.7676086 CT(GD) 	GrouCe 'SAO'OfjceDjflhata Abhira Das 	- 	
' 

 SSB -Fa'1akata .--..under -AO/Cooch Behar 

No.8676530 CT(GD) .......... Groupentr .Aof.f.j.ce_Kaljmpong 
..........Tarun Kurnar Roy 

_3 	No.8576514 CT(GD)' 	 Siligurj Shnkar 	-- SSB 

- 	 4r.;.--'No.'5576510 CT(GD) 	T:GroupCentra..sAooffjoeJalpajg,lrj 
Ashim Roy Chowdhury 

Karbong  

No 876 C1(GD) 	Group Centre4 	SAO Office,Mathabhang ____ ...................... 	p  ShyrnJ.a1 

	

11f

No 8q7818 	 _____ 
N Na arinder.  Singh -- kk 

__ ---------------------------------------------___ 
-. 

-required 
ir- memo No. 6 	 ___ 

The 	 be' a e r  
..........................1) 	The 	 pe. - 	

merit drawn -'by-theSeI 	 .... - - ........ 

Yv 
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- - 	- 	
tendcd or curtailed at thedi3Cer0aton of the corn- 

patent authority as per SSB (HomeOPathY) 
service 

-

. 	 ru1cs. 	 . 	
. 	----------- 	 - 

	

iv) 	
hY w1l be requiled o ndergO 	

Cour5es 

precri.bd for .  the S?A(1-1orneO) by the department 

	

. - 	 from tj.uie to tIme. 	- 	.• 	
- . ----------. ................ 	. 
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No.NGD/S-3/2000/176 
/ 	 DireoLorLite Gcrneral of Socurity 

• 0fice of thoDivisional Organisert 
. 	. 	 SSB I  A,P.Div1eiOt, ithathing Hills, çu 

AIP 	
Itanagar, 

Dnted: Itanagar the 2Oth June/2000 

• 	2_' 	S  

As per' recOmmendation of D.PC.held Qt. Divi.Hqrs., 
Itanagar4  on 20.6.2000, the Divisional Organise SSB:A.P.Divn, 
Itanagar is pleased to approve rogularisation of probation 
periodin respect"of the: fOlidwing ;  officials ofA.P,Division 

• from the,date'shown against each.asunder  

	

si Name & .Designtion Dt.of 	Date of r ularisa'Eion of,' • 

No. 	ttprobationçiod. 
s/shrT'  

P.1<. Mohcinty., Steno - 18.3'.,98 173 .2000 	•iDiv.HQ.Itanagar. 
B.R,Parida, 	Steno - 17.3',98 16.3,2000 ' Tezu Area •. ' 

• .3, Dharrnendre Kumar,DFO(CC)3,5,6.98 1446,2000. Djv,HQ,Itriagar 
cjen Narzary,Driver - 016,983l'5,2000' '" -do- 

t-arniron Biswas, sl?A(H)- 30.4.98 29.4,2000 •Khonsa Area 
Ravinder. Josh!, sFA(H) - 18,5.98 17,5.2000 ziro Area 
Santa Bdr.Chetri,Chowkidar- " 	'" . . •'• 

-26.2.98 252.20'0 Ziro Area ' 
'Tan! Puning, Peon 	12/2/90 11/2/2000 'Along Area 
'Miss.Pijumani Bhuyan, ' 30,5,98 29,52000 ..WATS, Itth-iagar 

F .A. (Liidy) 

;... ._.__._._•._.•_._ 

- ARE / ORGANISER (s) 
Distribution:- 	 ,. •.,' DIVL.HQRS:SSB;ITAI'!AGAR' 

1. The Jt,Dy,Director(EA)B Dto, New-Delhj10066. 

2 9  The Area Organisers :.'SSB:Tozu/Khonsa/Along/ziro- for 'h" ' 

information and necessiry actior Neôesr•ei -itr.y;in this 
regard may please be made in the s/Book of the officials, 

'3. The Corndt,',WATS,S.sB, Itañai-for'inforrnatjon'and i'T/A 4 '' 
Necessary entry in, this regard, may be nde'in 'the S/Book 
of ,  the official. 

4, 	(to A0.(S)/A0(HQ),Divi.HQ,ssB Itanagar, •. ' ,. . 
5. '-'Persorinolconcornod, 	• 	. ' 

Personal file. 	•. 	. . 	 ••• 
Service Book 	• 	. ,' . 	 , • : 	•, 

8. 	Office copy,,.'. 	• '" S. 	 , 	 , 	 .• 	 .• 	 . 	
, 

(r 	. 	 . 	 S 	 ' 	 . 	 . 	
. 	 '. 	

•:• 
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C E (iF THE o.r RECIOR , 
3r 	 -V R. 	.-11 

t(EW DEE. I i i 1. c::o 

l)AVEI) THEE 	:fl 	iq 

• MEMORANDUM 

SJL 	 WRITTEN TEST FOR THE POST OF SFA(HOMEO.) IN THE PAY 

SCALE OF 	R.975-25-1150-EB-30-160 WITH OTHER 
ALLOWANCES AS ADMISS1I3LE TO CENTRAL GOVT. EMPLOYEES 
FROM TIME TO TIME. 

** * • * • * * * 

Rcfrncc your 	pp I 	; ton for th 	poi; of Sn for 
(.Hofno ) in thi,.circani;ation. 

propci.d 	to 	ho!.rJ 	itri ttc.n 	tci1; 	to 	clect 

candidatc s for' the abov po;t P1eae note that cirl I 	those 

cand ldat; who tul 'fill the •toi Iow.in':) ccnd it ion 	are ci i ibl.e 	for 

d I rec 1; rc. ru I tmen t to the abov poi; 

a 	Mat,rj':'_ti.ate 	or 	qu.i a lent Field A 	itant,'Con'sl;ab 1 c 

SS?. 'iii th : yar s sei-vice in the . nrade whoP have I.tnderQone 
L4 k- h r r 

I 	Iomoç:k;hic cte oI'cja?1&d by 	(3fl• 

on 

Piec1 HornOp a thy tou.re from F i'on\j e r AcadeThy, GL.tal- 

darn. 	 • 	 •. 	 . 

HR 

P.ted F'harmari;t' 	(H,'DmeopathJ) coure • 'from. recovnied 
jr't i tut i o n or any othe r c:orr'eprjrid mo col ut."se 	run by 

r:oqni'ed  

in 	c.. asv 	you 	fui'f 111 . 	above 	ori.tin, 	''Oil 

• ppear • for wr' i (;tn tef; on 	o . . 7 	t ('9O) 	t • 	 . (h i. 

New • D lh - 1 i ch I 	i tu ted on Gur'gon Ileh r.iu 3. i. 	Ro.aç 	9 

km;. •wayf from Glu.at--lb tlin.ar 	i-tom Net'i Delhi Rai• iway c3tation 'and 

'tRT Di T'e::I; 	 aval lahi 	n1:o t1hr.ui 3.- 	From' 1'lehr'aLll I 

t't_i,t;e I'.to.!517 and 3?i can be avai ted to reach 	G.C.Ghitorni. 



• J. i:j., 	bririo (;h 	fi lo.'.i:iu doninnt; in 	i:3T'i.o in.31 	for 

erar'v 	vI ,  J. f  i 	t i c) f 	71 . rii rti..'.rri 	tJ.n'iij I;h ati;ctc1 	c,.IpiE s 	of 

.1 I cert.i 

Ed..c1;iri;i1 

i.i.)Ce ttiflc.t 	in 	uppori; of Da te of Birth. 

iii) (;i:i1;: 	ri.;iIicatc i'ud from 	appropriate 	autho 
i'i t: 	j . 	SC/.S1/OJ.{2 

flri.cii.n1 t: , ri;ifi.t€ cii tc c hnir:ai 11ua1ifii:ticn 

v) 	Ciri;ifi:? in I?i:: 	of 	,oi't;,'NCC if any. 

vi.) 	Or 	ni;pcir 	i; 	1. .o;oç1rrph d1v a+:L5t  ci by i 

:t;4;J 	fii:r. 

S19c1:'i:l l::anc1i.i;1ate 

 

1. ia.b le 	fcr 	potinQary 	wha.re in 
md i 

T I le 	r.nd id.!.'s 	wi, 11 	h.'3'.' 	c, 	appear for 	intt''/ies at 
h 'p t i 	icn 

'' 	 pe n 	md 	rio 	f{) / 	 i 1 1 	he Rrlm ' 	iii 1 0 1 h 
:.3I'1d3.dat;e' !311 11 	avc 	to 	mii.akc 	their 	n"mn 	;j,rrroiii ~ rii; 	for 	hn.rr1i 

... ., 	 .1..., 

arid 	ldqin at 	the 	i:i1.1:e 	of 	t;''rt .---' , 	 . 

-- 	-. 	 — 	- -. 	— 	-- 	— 	,.- 	.. 	
— (.2.9 
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DlCTO:irf: OEi:ER,.L OF ECURITV 
FF CE. Or f FlF.CT3F;, 

E'L.UCP.:-V 
 

ii 	'T: 

E 	1 F: 	II 0 

Subject: 	 liLervii 	
for iThe uoL of SçFje1d Asslstant 

(HOFIEO) 	in 	the 	pay 	scale 	of 	Rs 

I 	 . 

Hi Lii 	r efirep:c 	Lo your 	IJlj:L1n +cr Lhe abuve 	tirL 	itrid ii ton Los; I hoi.d on 2. O. 97. VOL! havi uuI iicj In Iho wri Hii tt-sL 	tsd now roq.tjrcj IL 
.J)er In Lhe 1Leryj., Lu bw 	held 	un 12.97 a L 0900 hr 	in IIi.- 	OT f i c e 	Ci. ,'ijonaJ 	Oranjrpr .3 North 	s,m 1)i.vjs Ic'n Ward flu 	lkr DC 	Lunci .1 ow Tpur AEmv- 734001. 

	

Fl ease 	L'r ±,w 	fol 3. uwi.r:u 	L? r ti. fic. Le 	in 	c'r.ijr1I ) 	fcr flCcf?Fory ver:i f ic i:Ion and i - o turn 

	

J. . 	Ed:Uon1 Oui iI.1jun [or ti-f icaLo 

	

2. 	Cert:jfjcaL . in u.ppLr -t of. vour date of L.irIh. 

	

. 	Cti .vrt.i f i.i 	.tu.tci frOIIL ii- 
thority(jn case SC/OC canrJj:jat) 

	

5. 	Ctertjfjialc. 	in rel of sportg .NCt. e L c .  
I)cicumenIry DrOOF of h'-.in.j parIiojpi 	in 

vEirious 	SE' 	LL1'/jLj,. 

	

7. 	O,riuupial cert.jfjra 	of Iechnjt1 OuaI .ificftjor). 

criUida I 	have Ln Lcnidtj.rc.d' for . intryiet.j 	on 	rela:i. 
sIanU?rdt,erp.f0r their interview will be subjcI to productic,r, 
u+ 	SC 	er....tfIc.L 	' iii oriouiiai) 	oi'i 	'ec..ribed 	Q 	71rmm 	a , 

	

f'prciprj.Li-.. 	Lt.Iiur.tj 

(i Iic, 1 (/D 0wi. ii bo adliLiss 1.1,1 e 01 	 ite in I ir,Iv, . 

r vN 

COIIf1llDI'lT (fFcTT ) 

TO. 

.4 

-- .- - 
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6' 	(if  i'flhlent of J:idi 
.D.Lrectorate General of Security 

0/of 
the Di.visioflaJ. 0r(aniser 

SS13 Ni3&S Division, 
€oliegepara, Siliguri— 734401 

P:iJThr I  99. 

-. 	 ...'  •-' 	.' L. 

1 .: 	 ccommeiid.ation of the 
at 	on 25-5 

w1n, 	 ::V 	:;t c.fuJ...ty completed 
tbe da;cs' mentioned 

D.P.C. held 
)(), the Loll- 

ir tr:i..a],. / 
against each 

i 

S17 1L- 	 -. 	 completion 
0 of probation period. 

10 Suit. Chandra Lama 	L.D.C. 30-9-91. 
2 Smt 	Surekha Lama, L .1) .C. 12-12-97 

. Tapa. Jiandai 	SF.A. T 	. 13-5-98. 
.4. K,. ?iulthopacthyay , 	SFA(T.) 225-98. 
5 itvch,n soy., 	SrA(T ) 

• 	6. 
 1Lf7_9 

A. 	Roy Cboud[iu - y, 	SFA(1-I) . . 	 01-1 2-98 
7. 

• 	8. 
Shn]. 	(a:i'aborLy, 	iFA(I-l) . 	 11-1 2-98. 
Kabon 	iepcha  9-11-98. 

9. SwbLu 	1I11ca.L' , 	 S F'A(1j) 01-12-98. 
19. Rw,r 9 	LiFj\(U) 	. 01-1 2-98. 

Abhirm D; . 	S[A(Ff) • 15-1 2-98. 
12. Ama1s1 	!aniiçr:fli, Pharmacist. 	30-4- 98. 
•1 3. S 	Ganeshn, Pharmacist. 09-6-93. 
14. S.C. B1...wa]., 	Pharinacest. 23-5-98. 
15.. P.K. Singha, FPO 03-06-98. 
16. A.K. Chancla, Peon. 21-01-99. 
17T S.D. Roy, L.D.C. 01-01-99 . 

Inth'an:I. Shct 	SFA( wI) 2L.-03-99. 

'~O. 
Miss,. Ka nch0ul 	arkar, SFA(M) 15-5-98. 
Niss., 	Das, SFA(WI) -'2 -11 -97. 

1 •  

Area Oran±sr.. (Staff) 
SSt, Siliguri. 

• 	PISTRIBUI0N : 
1. 

• 

 

I. 	The Area Organiser, SSB, Darjeeling,.Cooch.Behar, 
Sikkij11 9  Jaipa iguri, Comdt. WATS, Ranidanga for in-
i'onn.ition md necessary action. Necessary entry in 
the Srvic 130ok in rio above officials may please 
be made aceordingly. 

Director (EA), SSB Diectorate, 
i'u1 '' 	 , Delhi— 11 0066, 

SSB, S:Liiguri. 
4, 	P.F. Of ie'SOfl concerned. 

	

—0— 	• 

p/2599 /. 	 • 	 . •• 	 . 

- 	0 • 	 . 	

'i * . .......... 	 ' 	 .......... 	 '---' 	 - 
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No.4/SsB/A4/9(3)_ 1401-1500 	4 Directorate Geheral of Security, 
Office of the Director, SB, 
East B1ockV, R.K. Purain, 
New Delhi - 110066 

Datecl,the 16th April,99 

ODER 

The foliow.inq transfer and postings of SFA(}Jrpo) are mac:Ie in the public interest with 
itrtrnecijate effect 	:— 

-- -- - 

Si. Naie of SFA(homeo)' 	 Transfe;red  No. 
Prom To 

------------------------------- 
S/Sun 

•  Manqal Singh 	North Behgal & Sikkim U.P. Division. 
Divi!.jon 

 R.S. 	Pa'at 	U.P. Division North Benqal & 

Sizj.i Division. 
3 Suresh Chandrzi. 	Shillc.Diision H.P. Division. 

 Nand Lal 	H.P. Division 	S  Shillonq Divisicn. 
• 

• 	' 

 Goleakeshwar 	Manipur Division.. 
Sha rma North Assam Divisi 

Dii )3ahadur 	Manipur Division 	 North Bengal &,_--. 
Divisio 

Abhj Ram Das 	Torth Bengal & sikk 	Manipur Division 
Division 

0 	 8. Krishan Kurnar Shil1onDjvjjon 	Rajasthan & Gujat: 
Division 

9. Jogincler Sincjh Rajasthan & c14.jrat 	Shi].lono Divisi -iri 
Division 

2. This issues with the arova1 of •J9int_.irector(1) 
, 

N.C. HA'PTACI-IARJEr ) 
AsSIsTAIqT,DrRToR( DISTRIBUTION - 

MID  
' Director of Accounts, Cabinet Sectt.R K Purarn,Ne.i Delhi 

Divisiø1 Organ isers, tIB&S, UP, Shill.ng; HP, Naflirur NA, R&G. The place of posting in.thecbncerned Divisien nay be 	tiiite< by the t?ivis±onai, Crganisers çonerno. 
uric.ler intimation to :thjs Dircctorate. 	 S  
I1edi-i Sudt, S13 Directorate. 

. 4 ) £ , .Lc1e 	 .c I oJ. 	 , 
order file 

J. 

........................... 

LV 4V . 
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/2G/97-98/ 
Directorate GeneraoSecurity 
Office of the D,O,A.P,Diviaiofl, 
Khathirig Hills, Itanagar. 

Dated itnagar the 7- March/98 

JMQtVNPJ1i 

Conequent upon selection for appointment as 
senior Vield Aaeietant(Homeo) on "transfer hasie" in the 
scale of R'97525,ll5O-EL3-3O-.66O/' (pre-revised) vide 
SSB Dtesn  Memo No 0'6/SSB/A4/92(9)-III-l2O3-O5 dated 
20/2/98Shri Samiron BieWas, Const(GD) ia-posted to 
SkO'g office Miao...under Khonsa area of A1P.Division to 
the post of s,,A.(Homeo) from the date of joining the 
post. 

	

2. 	The terms and conditions of 'Transfer' will be 
as under .s- 

(1) The seniority of SFA(Homeo)wjll be an per merit 
drawn by the 5election Board. 

His pay will be fixed as per rLles applicable and 
instructions ia8ued by the Govt.frem time to time. 

He will be on.probation for a period of two years 
a per sSB(1-iomeopathy)ServiCe Rube 1992 from the 
date they assume charge, which may be extended or 
curtailed at the. di.scretion.of the competent 
authority as per SSB(Horneo)Service Rubs. 

He will be required to undergo. training courses 
prescribed for SFA(HomeQ)by the departmental from 
time to time 
If shri Sarntron 3swas Const(GD) of OC:SSB:Ran.t-

danga accepts the post of SJ.A,(Homeo) on the terms an 
conditions mentioned in para-2 above hesheuld, after com-
pletion of all formalities viz, submission of technical 
resignation, obtaining 'no demand certificate etc., report 
to the SUb-rea OrganisersS$BiMiao under Ionsa?reajie 
should surd.t a written acceptance o •  post fo , ui 
formal order in this regard 

Jk  
OR 

To 	7 	, 	 DIV .HQRS SNIGR 

../5shri s'am.tron Biswas, const(GD) 
c/O.-Ccmmandant, G,C,5BsRanidanga 	 77 
P.o.Matigarah, DisttsDarjeeiing(W.B.) 

Copy tot-•  
The AssttsDirector(EA.)SSB Dte, New-Delhi-66 'for 
favour of information wirt Dte's Memo No e'6/SSB/ 
%-4/92(9)-III-1203-05 dt.20/2/98. 

	

2. 	The Commandant. .c.sSBzRanidanga-fOr information 
and necessary actiono it is requested that in case 
shri Bi8waa, Const. accepts the offer of the above 
cited terms and'.conditions after technical resigna-
tion from the present poat(for administrative 
reasons) the same may be incorporated in the ServicE 
Book and sent to this office for further necessary 
action, 

3.: ' 	The Area orga.niser:SSB:KhOflsa-fOr information and 
necessary action. It is requested that copy of 
written acceptance Oh terms 6nd conditionsfTechfli 
cab resignatton/Jothirig report etc.rnay please be 

contd,'2..: 

'S 
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Page .,2 
 

Si 	 foxwarded . 	this office oti oinirtg 	. 	
.. 5. 

place o postin5g f or issue of formal 

	

• 	- 	 . 	appointment' order.  

The ,y1U,(/J)Div.l.i1Q.2.P.Diviai0fl. Itanagr — 
for infox'rnation; 

	

5 1  S 	
. 	

personal file. 

7 

Offie copy.. 

 

aTh) 
TAIThO1R. 

- 	 ___•__,...ao - 
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wo. II/C/5./(Vo1-V)/ \OOdl 
Office of the.Commandant 
Group Centre SSB flaniclanga 
Po,jl: $ MttJr 	(734420) 
)int $ Ii83;jeo.inJ (W.EI.) 

Dated,: the 0th Apr 1 98. 

MEMORANDUM 

Subject s APPOINTMRT TO THE POST OF 5FA(FIOrIEO) 
ON "TRANSFER B1SIS" 

No. 8176358 Const/GD Samiran Biswas may refer to 
Divisional HQ,. 1tanagr 1mo, No. 1'IGE/E-26/97-98/78 dated 
27.3.98 regarding his selection and appointment to the 
post of SPA (Homeo) on "transfer basis". 

20 	If No. 8176358 Const/Gt) Semiran Siswas accepts 
the post of SPA (1:Iomeo) on the terms atd conditons 

( 	 mentioned in Para 2 of, above memo, he.shóuld submit 
technical resignation from the post of Const/GD. specifying 
the date of Technical ResignaLion to join the post of 
SPA (Homeo) 

To ,' 

Samiran Biswas (Ct/GD) 
/'D' Company 

GC •SSB Ranidanga 

Of fg. Cornmandhdt 
Group Centre SSB Ranidanga 

Co1r to :- 

The. Coy. Commander X 
'D' Company 	X 
GC SSB Ranidanga 	X 

For information. 

7< 
Offg. Commandant 

Group Centre SSB Ranidanga 



 

Annexure-2 

Confidential 

No. 38/SSB/A-4/98(l)-880 
Directorate general of Security 
Office of the Directorate SSB, 

New Delhi-i 1006 

Dated the 4th  March, 1999 

MEMORANDUM 

"Sub :10% cut in the staff strength of SSB. 

In response to Ministry of Finance (Department of Expenditure) U.O. No. 7(7) 
E .coordl92 dated 4.3.1997 sent under Cabinet Secretariat U.O. No. A-I 1011117/97-

DO.-676 dated 30.12.1997, a proposal was sent to Cabinet Secretariat in May, 1998., 

sking exemption from the purview of 10% cut in staff strength of SSB Organisatiori on 

the grounds that all posts sanctioned in SSB are operational in nature and surrender of 

W: post would deprive the units concerned of the services of such efficiency of the 

organisation, but Cabinet Secretariat did not agree to our proposal and insisted upon 

to identify 10 % posts of sanctioned strength for surrender. Comply with the Govt. 

orders to identify posts, which could be surrendered under 10% cut, a review has been 

tndértaken at SSB Directorate keeping in view the operational efficiency of the 

drganisation. Taking all aspects into consideration, a proposal was sent to Cabinet 

Secretariat recommending 590 posts in various ranks for surrender as shown in the 
ncrosed Annexure'A'. 

2. 	Since 590 posts as shown in the Annexure have already been recommended 

for surrender, all units are requested not to fill up the existing vacant posts and also 

those filled posts, which are likely to fall vacant due to retirement, resignation, death 
etc. in the near future. 

This issued with the approval of Joint Director (A), 

Enclo :- As above 

Sd/- Illegible 3.3.89 

(N.C. Bhattacharjee) 
Assistant Director (EA.l) 



The DOS : HP/UPIAP/NB/SBIR&H/J&Kishillong. 

ib 	 f. 	The DIGs : Haflong/Sarahan/FA Gwalidam/TC Salonibari 
3. 	The Comdt.WATG Jammu/Ranidanga/Kashipur. 
Jo. 38/SSB/A-4/98(1) 

•opy alongwith a copy of Annexure 'A' is forwarded to: 
I. 	The DIG (Trg) 558 Dte. 

XXOOOOOOcx 

r000000000( 

)000000000( 

Sd!- 

Assistant Director 

Flemo No. 2958-11 	 Dated 4.3.999 
çopyto: 
1. 	The Comdts 	: 	GC Bongaigaon/ for information 

GC D/Nagar 	please. 

The Aos 	: 	TZP/TSK/NLP/NKJKJR 
31 	The Comdt. WATS D/Nagar. 

Sd/-Illegible 

&€CTION OFFICER 
SSB INORTHASSAM DIVISION, 

TEZPUR 
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. 	otaI.anotibned 	iitz'tngth 

• 

of 	Ar*a 
: 	: 	• 	 HHLXURF 

tde 	- - - - 5,000poit% 
•A 

' 
0 	 • (Gazattod and Mon- Gzettd)  • S 

5 - 	 . 2. 	rotproposed -  forsurrunder unUr . 	----- SO 	pot ' 

L . to..:,tJt 	
in 	zanationad 	2troIgth• S  

I 	:' '•; 	DETA1LSOESPOSTS 	PROPOSED FOR SURREt4DER  

5 '  h..flaaG 	of'the Post.. 	-: Nao.ofun1t ot:SSB from which 	I No 	of posts. 
sanctioned I- 
•' s p V 

5  

1. 	DiGt(?ubUc1y) . SSB Dte.  
Dy.Diroo tot '( 	Actoufl,), .2. . SSE Dte., I - 

• . 	3,;AO/Cotmndant. 	HS'. 	
, 

VATS Juu  
• 4. 	..sAu/coy.coander:..' VATS J&K, 	KahtpurJ. 	Ranidana 3 3 
• 5,:.00/)nspIor. VATS JtK, 	ahipur& Ranidmnga 3 

G. 	S 	fl 	0 VATS RnLdanat j 
?,.' 	Ii.0. . VATS JIK 	tnd,chi,put' 2 	. I 

0 	Acoounant VATS Jid', 	)ash1pur and Ranidanga 5 1 

9 	Assiztant VATS Ju  
10. 	U.DCa 	:. - 	.2 VATS Jau,I 	Ranidanga 1 	1 	VATS Y./pur.4 3 
1 1.: 	L.0.Cs 	,- 	- 	.: 	•, 2 UATSj ujRnjdana && 	1 	WATSK/pur.4 	. 4 
12. 	Steno 	Gcd ,11 	•. 	. 2 URIS Jamu,iRan1danga Z. I. VATS K/pur.4 2 

13 	F 	A 4 VATS Jau1 Banidnga & 1 VATS K/Pur C 6 
14. 	:'DrLvQrs 	 -• 4 WATS:Jau,2 Ranldanga.k 2 VATS K/pur.6 

• 	.15...Sweptr/SafaiwaLa. . 	2VATS Juiu,2 Ranidanga & 2 VATS K/pur.6 6 
- .16.Y;.AEO(P1) 	.....:- 	•---: 	. . 	. VATS Ju*uRanidanga & VATS Kashtpur.3 3 

17 	SPA(tl) VATS JuiuRanidanga & VATS Kashipur 3 3 
2 VATS Juuu,1°RanLdanga * 	I. VATS K/p6r.4 4 

19. 	AF0.(1nstruøtor) • 4 VATS Jauu,2 Ranidanga k 2 Kah1pur. 8 5 
SFA(1ntructor) S VATS Juu,3 Ranidanga k 3Yahipur. 11 11 
HalkCook.'. 2 VATS Ran-idanga 	. 	.. 2 	. 2 

22 	
.

Coo1< 	 1 3 URIS Jau, 	t4 2 Kahlpur,  5 5 

23. 	MuidServants 	,.' 	. 2 VATS Juu,2 Ranidanga 1 , 	1 	Kahipur 5 6 

24. 	i)aI:eran 	•'. . 	2 VATS Jueau 	2. 5Ranidana, 	2 Kah1pu. .6 6 

25. 	:Whersa1 	
•• 	

'-., VATS JUUU.# Ranidanga, 	t Kashipur. 3 3 	S  

26, 	• 	Lab,;Toh. 	
. 4 VATS Jusau,. 1. RanLdana, 	l °  Kaihipur. 3 3 

27. 	PhrschLt.- 	.-. - 	4 VATS Juut Ranidanga, -1 Kasi hipur. 3 2 

?f) 	APO(Arourr) 	, I VATS Ranidnga, .1 )astipur 2 2 

29 	iii Cleanor VATS Ranidangac' 
30 	Storekepor URIS Jau I I 

(llooeoL.. SSR Dto. 	, 	•:-. 	 . 1 - 

37 	fl 0 	(Hoz000) flF,UF,AP,A,)18Shi1longanipUr J&K or 
and R&G 	1. 	in each Divisional 	Hqrs '' 9 - 

33 	DF0i(Hooeo) 	, 10 - 10 
34 	A0 	(}I0000) 	,j/' Entire Units of SSB 48 - 40 

35,"'SFA 	(Hooeo)/ 89 61 0 

56 	Poons 0 VATS Rantdanga,3 Kashipur 
12 I!ah in 	Dividiun 	Iqsi.,UI1 , 	ti1 	4 	HAD 47 47 

37 	Choukidar ,' Entire Unit of,SSB 126 120 

36. 	MaLt- •, 	3. IC Faridabad 5 	
• 3 3 

9 	Group L,eaders 43 in A P 	DivsIon 43 32 11 

40 	rSFACFF) , Entire cadre of Fire Fighting 17 17 - 

it 	PA 	(FF) eanctionod torTC Saharan,Hat long 60 66 

42 	FR 	(FF)Driversl and CSDW Bhopal 	 - 17 ii 
- 43.- 	SFA(Blocksith) • 	- SSB Dto. 	:.. 	 . 	• 1 

44.FA'(BtGOl<ith) 	1 • 5S13 Dto. 1 	• -• 

• 	• 	•••l•;-• 	•:• 
TOTAL 590 487 bc 

S 	S 	• - • 	----------- -• 
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Annexure-3 

No. 41SSB1A4199(2)-3390-3455 
Directorate General of security 

Office of the Director, SSB, 
East Block-V1  R.K.Puram 

New Delhi-I 10066. 

MEMORANDUM 
Dated 22.7.99 

"Sub: 	ADJUSTMENT OF SURPLUS PERSONNEL UNDER TEN 
PERCENT CUT IMPOSED BY CENTRAL GOVERNMENT. 

All posts of SFA (Homeo), AFO (Homeo) and DFA(Homeo) have been 

under the 10% cut imposed by the Central Govt. order to adjust the 

working on these posts and/or who are interested to revert to their parent 

Centres, a list of GC personnel selected for appointment on transfer basis as 

A (H) is enclosed with the direction to :- 

forward vacancy of Constable (GD) 

List of personnel recruited with them/junior to them got promotion to higher rank 

with date. 

Their position (individual wise) in the GC but for their selectionlappointment to 

the post of SFA (H). 

Whether these personnel can be adjusted in GC on their reversion to the parent 

cadre. 

The SFAs(H), who will give inwriting their willingness without claim of seniority 

those constables (GD) of the GC who were junior to them in the inter se seniority 

of onstables but promoted as Head constables (GD) may be considered for reversion 

Constable if vacancies in the GC are available. This exercise may be considered. 

after the above information is available and the pros and cons of the proposal is 

med in greater details. 

,,-_, 	t 	 . 	 I •. 	 . 	 - 



II 
	

The above details should reach this directorate on or before 31 July, 1999. 

nes of personnel if any left out may also be intimated quoting SSB Directorate 

rence vide which selection to SEA (H) conveyed. 

Sd/-Illegible 
(5.5 .Bora) 

JOINT DEPUTY DIRECTOR (EA) 

1/1 /POST-SURPLUS/99(1 )/2094-55 	 Dated 6.8.99 

y to: 

SÃO Tezpur/Mangaldoi for information and necessary action please. The written 
gness for the officials may be obtained and send early to this office for onward 

nission to Higher Hqr. 
Sd/- Illegible 6.8.99 

Area Organiser, SSB 
Tezpur 



 

No. A. 11011011/17/97-DO-l-148 
GOVERNMENT OF INDIA 
CABINET SECRETARIAT 

BIKANER HOUSE ANNEXE 

Annexure-4 

 

SHAHJAHAN ROAD, 
NEW DELHI THE 20 MAY 1999 

ORDER 

In terms of Government directive for 10% cut in the sanctioned strength of posts 

of ¶SB (Excluding Battalion side) and SFF, President is pleased to abolish 590 posts 

in SSB as indicated in Annexure-1 and 870 posts in SFA as shown in Annexure-lI. 

So far abolition of posts in SSB is concerned, total number of 103 posts as 

shown under col. 6 of the Annexure-1 are abolished with immediate effect. The posts 

shwn under Col.5 of the Annexure(total 487 posts) which are at present filled up will 

be abolished automatically on their falling vacant due to promotion, transfer, 

retrement, death etc. of the incumbent holding the post. 
As regards abolition of posts in SFF, 35 posts have already been abolished vide 

orer No. A 49011 196198-DO-I, dated 11.08.97. Therefore, actual 835 posts as 

indicated under Col. 6 against SI. No. I to 5 in the Annexure-Il shall be abolished with 

inmediate effect. 
4.his issued with the concurrence of Ministry of Finance (Expenditure) vide UO No. 

7&)/E.CoordI92 dated 22.04.99. 
Sd!- Illegible 

(MUKUL CHATTERJEE) 
Deputy Secretary b the Govt. of India 

Copy to 

1 	Director, SSB, 
2IG, SFF, 
3 	Joint Director (P&C), Coord. Cell. 
4: 	Deputy Secretary (FIS). 
5J 	DO-lI(S) through Director (SR). 
6J 	Guard File. 
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Annexure-5 
No.4/SSB/A-4/99(1 I )-61 13-61 
Directorate General of Security 

Office of the Director, SSB, East Block-V 
R.K.Puram, New Delhi-I 10066 

Dated :- 29.11.99 
I I 	 MEMORANDUM 

Adjustment of surplus personnel under 10% cut imposed by the 

Central Govt in respect of Homeopathy cadre. 

1 
	

Since the complete para-Homeopathy Cadre in this Organisation have 

surrendered under 10% imposed by Central Govt., therefore there is no future 

ues of promotion for SFA (Homoeo) to the higher rank in this Organisation. 

2/ On seeing darkness of their future prospects, competent authority 

t's decided to allow the willing persons to repatriate their parent Group Centre. 

In view of the above, it is requested that option from willing SEA 

omoeo) may be obtained for reversion to their parent cadre and may be forwarded 

the concerned Group Centre. Matter may be finalised at your end under intimation 

the Directorate. Those who would like to continue in the Homeo Cadre will be 

,wed to continue as such till they are wasted out. List of SEA (Homoeo). showing 

ir parent G.Cs/Units as enclosed for necessary action. 

4. 	This issue with the approval of the Director, SSB. 

Enclo : As above 

Sd/- 

joint Deputy Director (TA) 

To 

The D.O.s HP/UP/AP/HNNB & SISBIJ SK/R&G/M & N/Shillong. 

All concerned 

• Memo No. 13352-56 	 Dated I 5th  December, 

21.12.99 



_4g- 	 W-0,  

Copy to 

TheArea Organisers, SSB Tezpur/Kokrajhar/N.Lakhimpur/No,th Kamruprrinsukia for 

information and necessary action please. 

Sd/- 

Section Officer 
North Assam Division 

~355-56 	 Tezpur No. 	 Date 21112/99 Copy to 

The sub-Area Organiser, SSB, Tezpur, Mangaldoi for information and necessary 
acticn please. 

SdI- 
Area Organ iser, SSB 
Tezpur. 



H 
	 1i 

H 

Annexure-6 

No. 4/SSB/A-4/7001 (2) 
Government of India 

Ministry of Home Affairs 
Office of the D.G., 358, 

East Block-V1  R.K.Puram 
New Delhi-I 10066. 

Dated the 5.7.01 

MEMORANDUM 

Sibject: Adjustment of Surplus Para-Homoeopathy - Staff in their parent 
units. 

As you are aware, the entire Hornoeopathy Cadre has been abolished by 

the cabinet Secretariat vide their order No. A-I 1011/1 7/97-DO-1-448 dated 20.5.1999 
une1H 

10% cut with the direction that filled up posts will be abolished automatically on J) 
thir falling vacant due to promotion, transfer, retirement, death etc. of the incumbents 
holin the posts. 

2. 	The matter regarding adjustment of the, !o!oeo) who have been 
rendered surplus due to abolition of the Homeopathy cadre has been considered. The 

SFs (Homeo) were appointed to the post on transfer basis from amongst the j 

Corstbles (GD)/Fas etc. who had done Homeopathy Course. It is observed that 
alm.st all the incumbents of the post of SFA (Homeo) have on an average 15 to 25 

years cf service left till the age of superannuation. As such in the larger public 

inteesi, it has been decided to transfer them back to their parent units/cadre. In order 
to 	 lement the decision , D.G. SSB has issued the following instructions 

1  On their re-transfer to their parent Cadre, as constables/FAs as the case 

may be, the SFAs(H) will regain their serit above their immediate 

juniors with consequential benefits. They will be held against the 

vacancies are not available, they may be adjusted against other vacant 

posts under GFR-77. If their immediate juniors have been already 

promoted to the higher rank(s) these officials will be put through the 

required training course(s) so that they are promoted to the relevant 

rank(s) against available vacancies adjusted under GFR-77. 

/ 



.-5--- 
	

t t  

The pay drawn by the SEA(s) (Homeo) immediately before their re-

transfer to their parent Units/Cadre, shall be protected and adjusted 

against the future increments. If required by issue of specific orders. 
- b-..- 

In view of (ii) above if any one of these 79 SEAs (Homeo) happen to 

draw salary more than his immediate senior(s), the latter cannot claim 

parity with him. 

In case an SFAs(Homeo) desires to opt for voluntary retirement, in the 

event of his having rendered the qualifying service for petition etc, he 

should tender 3 months irrevocable notice for voluntary retirement 

immediately and allowed to proceed on voluntary retirement from the 

rank of S.F.A.s(Homeo). 

A list containing names and other relevant particulars of the 79 SEAs 

(Homeo) is enclosed. 

The DG, SSB, has desired that follow up action on the above lines 

should be taken by the concerned Commandants by 31 rt  July, 2001 

positively. The D.O.s/D.l.Gs will send information to this Hqrs about the 

action taken, by 15.8.2001. 

This has the approval of D.G., SSB. 

Enclo : As above 

Sd/- Illegible 

(N.C. Joshi) 
Inspector General (Pers)' 
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Annexure-7 

No. NGE/E-26120011143 
Government of India, 

Ministry of Home Affairs, 
Office of the Divisional Organiser, 

SSB, A.P. Division, Itanagar 

Dated : Itanagar the 12"  July/2001 

!1IJJI 

In pursuance to Director general sSB, New-Delhi Memo No. 4/SSB/A-4/2001 
982-2032 dated 5th  JuIyI2001 , the foflowing SFA(Homeo, who were appointed to 

the post on transfer basis from amongst the Constable (GD)/FAs etc., have been 
trarsferred back to their parent units/cadres as shown against each with immediate 
éfféct, not later than 31 st  July, 2001 in view of rendered surplus due to abolition of the 
Hoe mopathy Cadre. 

SI 
No. 

Name & Designation Present 	place 	of 
 posting 

Unit 	to 	where 
transferred  

Remark 

I 
2 

S.K.Roy, SFA (H) 
A.C.Kalita -do- 

DivLHq A.P. Itanagar 
SAO office Bomdila 

G.C. Haflong 
G.C.Bongaigaon  

3 1  
4 

Ramesh Chand -do- 
Virendra Singh -do- 

SAC Office Seppa 
SAC office Zero 

G.C. Dharampur 
G.C. Chamma  

5 Rabindar Joshi SAO Office Palin G.C. Almora  
6 Sanjiv Singh -do SAO Office Along G.C. Sapri  
7 A.K. Nirala -do- SAC 	Office 

Yingkiong  
G.C. Basar 

8 K.P. Powdel -do- AC Office Tezu G.C. Basar  
9 Ashwani Kumar -do- SAO Ofice Khonsa G.C. Shamshi  
10 S.Biswas -do- SAC Ofice Miao G.C. Ranidanga  
11 V.S.Rawat -do- Divl.Hg. AP,ltanagar G.C.Srinagar  
12 Dinanath Sarma -do- SAO, Roing G.C. Ghitorni  
11  Jeevan Lal -do- SAC office Longding G.C. Sapri  
14 Mast Ram -do- SAO office Jang G.C.Shamshi  
15 Khom Chand -do- SAC 	office 

CHowkham  
G.C. Dharmapur 

16 Ranjeet Singh -do- SÃO office Daporijo G.C.Dharmapur  
17 Hemant Kumar -do- SAO 	Office 

Passighat  
G.C.Dharmapur 

Sd/- Illegible 
AREA ORGANISER 

DIVL. HQ. SSB, ITANAGAR 

Fç 



Distribution 

The Inspector General (pers), SSB, HQ, New Delhi for kind formation. 

The Director of accounts, Cab. Sett, New Delhi-I 10066. 
13 	The Comdts., G.C.S, SSB, Haflong/Bongaigaon, Dharampur, Chamma, Almora. 

The Area organisers, SSB, Bomdila/Ziro/Along/Tezu/Khonsa for information 

and necessary action. 

The Medical Officer (Homeo), Divi, Hq. Itanagar for information and N/A. 
16. 	The Accounts Officer, Divi. Hq, Itanagar -do-. 

7. 	Personnel concerned, 8, PA to AO(s) & Personal file. 

I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

	

GUWAHATIBENCH 	GUWAHATI 

O..A NO.. 282 OF 2001 

Shri Abhiram Das and others 	 pp1icants.. 

Vs.. 

Union of India and others 	.............. 	Respondents 

I1I THE MATTER OF- 

Written Statements submitted by the respondents 

The respondents beg to submit the written statement 

as fo1ioJs 

1.. 	 That i,'jlth regard to para — 1, 	the 

respondent beg to state that the entire HomoeopathY 

cadre 'has been surrendered by the Government under 

10% cut vide Cab.. Sectt.. Order No.. 

A-1I-11/17/97/D0I448 dated 20..05..99 (copy placed 

at R-I).. As the incumbents of the post of 

SFA(HomOeO) were appointed from the combatised GD 

cadre/FA5, the Director Genera1 SSB has taken 
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decision to utilised the' surplus SFAs (Homoeo) by 

re-transfer to $68 Battalions/Units giving them all 

financial benefits as mentioned in. the' memo. dtd.. 

05.07.2001. In the interest of the Government 

( copy placed as R - II ). 

2. 	 That with regard to para - 2 and 3,4.1 

and 4.2 the respondents beg to offer no comments. 

3.. 	' 	That with regard to the paras 4.3 to 4.7 

the respondents beg to state that the petitioners 

were Constables/Field Assistants and, have undergone 

homoeopathy course for a duration of one month, 

organised by SSB and were appointed as Senior Field 

Assistant (Homoeo) on transfer basis. The entire 

Homoeopat.hic cadre in 638 was surrendered by the 

competent authority in view of 10% cut imposed by 

the Government. The Central Government abolihed 

all the posts of Homoeopathy Cadre in SSB belonging 

to various posts. In order to utilise the services 

of these Senior Field Assistants (Homoeo) in SSB and 

- 	 '. 
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to protect their service interests by not declaring 

them as surplus, the competent authority has decided 

their re-merger in SSB Group Centres from where they 

were taken initially for appointment to the post of 

Senior Field Assistants(Horfloeo) on transfer basis.. 

The petitioners were basically trained 

Constables/LNKS prior to their appointment as Senior 

Field Assistants. The decision for re-merger of 

SFAs (Homoeo) has been taken in larger public 

interest to utilise their services in 556' Group 

Centres.. The petitioners were allowed to maintain 

their original seniority in the Group Centres above 

their immediate juniors and their pay and allowances 

have also been protected fter the re-transfer the 

petitioners will have same promotional avenues in 

the GD cadre as were available to them before 

•joining the post of Senior Field Assistants 

(Hornoeo).. 
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• 	 4. 	 That with regard to Para — 4.8 the 

respondents beg to state that in view of the 

position stated in Para-4 above, the allegation of 

illegal arbitrary and malafide are denied. As there 

are no equivalent posts available on civil side to 

accommodate the surplus 79 Senior Field Assistants 

(Horrioeo). It wasdecided to re-transfer them to the 

post of Constable(GD)/Fjeld Assistant which they 

were holding immediately before transfer to the post 

of Senior Field Assistant (Homoeo) in the interest 

of Government as well in the interest of the 

individual. 

	

5. 	 That • with regard to para — 49 the 

respondents beg to state that since Hornoeopathy 

Cadre has been abolished under the 10% cut it was 

decided that the services of the incumbents be 

utilised in the SSB GCs as it would not have been 

in the 'interest of the individual to declare them 

surplus. I-I'owever,it will not be possible for the 
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department to keep them idle without any productive 

work and pay them the salary. The decision taken 

for their retransfer in the larger public interest 

and also in the interest of the individuals.. In 

light of the above submission it is prayed that the 

writ petition be dismissed.. 

As per Cabinet Secretariat 	Order 	Na..A- 

11O11/1797-DO-I-448 dated 20.05.1999, it is not 

only the Para-Homoeo Cadre but the post of other 

Cadres have also been surrendered under 10% cut. 

That with regard to Para 	5, the 

respondents beg to state that in view of position 

stated in the foregoing paras the OA is 	not 

maintainable, hence liable to be dismissed.. 

That with regard to Para 	6 & 7 the 

respondents beg to offer no comments.. 
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That with regard to Para 	8, the 

respondents beg to state that in the light of the 

above submission it is prayed that the writ petition 

be dismissed. 

That 	with 	regard to 	Para-9, 	the 

respondents beg to state that the implementation of 

Order dated 5.7.01, has already been held 	in 

abeyance till further  orders. 

VERIFICATION 

I, Shri rl.L Chaudhuri, presently working as 

Divisional Organiser, SSB being duly authorised and 

competent to sign this verification, do hereby 

solemnly affirm and state that the statements made 

in Para 1,2,4,6 & 7 are true to my knowlegde and 

belief, those made in Para 3,5 & 8 beign matter of 

records are true to my information derived therefrom 

and the rest are my humble submission before this 

Hon'ble Tribunal. I have not suppressed any 

material facts. 

And .1 sign this verification on this 	- 

day of September, 2001 at Itanagar. 

DECLARANt tt 
Divion:1C 
SSBA.P.LViOA 

itanagat 
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